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0A.751/92 dt.4-8-1999

Order

Oral order (per Hon. Mr. R, Rangarajan, Member (Admn.)

Heard iMr. A, Rajendra Babu for the applicant and
Mr. P. Phalgun Rao for the rsspondents.
1. Hotice has been sarvad on Respondent 1o0.4 as submitted
by the Court Officer,@alled absent.
2. The applicant was provisionally appointed as EDMC
Bandapuram village Post of fice, Devarapalli Mandal, on
26-11-1997, This has been admitted by the responilents
themselves in reply. It is stated that at the time of
inspaction of the post onffice g¥ Assistant Suptrintendent
of Post Qffices, Kovvur on 15-12-1998, the Supsrintendant
of Post O0ffices, Tadepalligudem ordered to £ill up the
vacancy. Hence, notification for £illing up the vacancy
was issued om 11-1-1999, It is further submittad that the
Branch ofifice is running'on lossg® and hence abolition of
the post of ECMC,/D2, Bandapuram post office was p# frapet
end—=ggs under active consideration, for—ebotition. It is
stated that in view of the above,notification was issusd for

/ @n

appointment on purely temporary basis amd the post is
likely to be abolished, The %ast date for receipt of
applications was 15-2-193, Among those who responded to
the notificaticn was Respondent No.4. He= was sel=cted and
was appointed as Temporary employee of EDMC of that post
office.
3. This 0A is filed to set aside the temporary appointment
of Respondent No.4 in pursamance of the notification dated
11-1-1999 of Respondent Wo.2 and for a conssguential
direction to Respondent Ho.2 to continue the apolicant as
Extra Departmental Mall Carrier/DA of Bandapuram post office

a/w Devarapalli sub office,



Ho
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4. Respondent No.4 was appointed on temporary basis on

s

the ples that the post cffice is likely to be 3bolished,

We asked the learned ccunsel for the respondents to show us
in the ED Service Rules in regard to apnointment of a
candidate as a Temporary ED Staff, The ED s=rvice Rules
has got only two categories of ED Staff viz., 1) Provisional
and ii) Regular. There are no temporary appointment in the
ED Service, Hence the applicant's Bubmisgion that R-4 wyas”
appoinzzg%m temporary basis hag got no locus-standl and is-
nct supported by =D ssrvics ru1:22f As écSpondent—4 was

appointed en temporary basis without any provision ia the

o .

rules for appointmant as Temporary candidate the post 2f R-4

as Temporary EDMZ cannot be countenanced. Hence, the

submissicn of the applicant that the aspopointment of R-4 is
ol et

irregular ot has to bt ebeddsead,

5. Accerdingly, the appolntment of Respondent No.4 as

]

EDMC is set aside and nt is permitted to continue

(T

he applic

Ee)

s Provisicnal EDMC till a regjular candidate is posted.

o

The respondents ars dirscted to issue aLyotification for
regular appointment of the candidate in that post office as
EDMC, 1f the reaspondants ar= of th= opinion that a posting
of regular SDMC is n=cascsary for thalpost office.

6. The applicant should bs continued till a regular
candidats is post=zd.

7. wWith the above direction the CA is disposed of at the
admission stags itself, Vo costs.
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